IN THE CENIRAL ADMIWISTRATIVE TRIBIMAL, JAIFUR BENIH, JAIEUR

Q.4 My ,97/34 Dt of order: 22,2,1994
Churaman S.I : Applicant

Us .,
Union of India & Ore, : Responients
Mr.R.N.ﬂathur : Crunsel for apolicent
CORAM:

Hon'hle Mr,Cop@l Krishng, Member (Judl.)
Hon'ble Mr,0,P.Sharmd, Member (Adm,)

PEF: HOW' PLE MR .GOPAL IT ISHNI%, MEMEER (JUDL,).

Applicant Churérdn 5, in this applicatisn under Sec,
19 of the Adminictrative Tribunals Aczt, 1925, has sought @ decl-
@r&tion that the charge sheet i illegal @nd hae rrayed Zor qua-
fhing the same, e h3s further prayed for declaring the entire
enquiry procesdings & null and void and also for setting asigde

him
ciolinary Authority imposing upon,’the penalty

the order of the Dis

nf removal from service.

2. - We have heard the leadrnszd counsel for the éDpliCant.
There i€ nothing on the record to show that the applicant had
rreferred an @opedl aginst the a:der of the Disciplinéry Autho-
rity Annx.,A-1 dated 21.5.93 3s provided hy Fule 19 of the Railway
Jervants (Dizcinline & Aspeal) Rules ,10nu,befc ‘@ epryndching the

Tritural, This 02, ie prew@turs 3nd the 2ime iS herehy dismi-

ss=d, It iz however open to the applica@nt to prefer a8n 2poredl

g
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againgt the imougned cordesr

‘l

af Wiz remswvidl from service to the

Appzllate Authority ani if the same i mele within @ nonth of

o

this order the Appellate Authority chall entertein the sauns: and

decide it as per rules,
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C fee
) ACGopal %yL}ﬂﬁ)
Mambcr(A) Member (J) .
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